CENTRAL ADMINISTRATIVE ToIB Ulhal, JABALPUR BENCH, JAabALPUR

Original application No, 668 of 2003

Jabalpur, this the 5th day of December, 2003

Hon'ble Shri MJ.Pe Sinch, Vice Chgirman
Hon'ble Shri G. Shanthoppa, Judicial Member

Madwr Mathur, S/0. Ganesh Prascd

Hathur, Aged @bout 23 years, Occupatione
Branch Post Master, Post Office Mangrol,
Tehsil Sabalgarh, District Morend MePe
R/o Village and Post Mangrol, Sabalgerh,

District Morena (ilePe) e

eee applicant

(By advecate - Hi. Malti Dadariya)

1,

2e

3.

e

Ver sus

Union of India, Through : Secretary,
Ministry of Post and Telegraph,
Scnchar Bhawan, New Delhi,

Post Muster Genercl, Indore
Region, Indore,

Superintendent of Post Offices,
Chambal Division, HMorena District,
Horena (MeP.)

Rajendre Prasad sSharma, Hewly
appointed BPH, Mangrol, ‘
Sabalgerh, lorena (i.Pe). ees espondents

(By Advocate = shri K.N. Pethia for official Tespondents)

O & D E R (Oral)

By G, Shanthappg, Judicial Hember -

main
The applicant has sought the following/reliess s

"(i) That, the order passed by respondent No. 3
(Impugned order of amexure A dated 15.09.0 3) vide
no. a=-304/Mangrol/Ch-4/03=04/Morene be quashed
directing the respondents to make the selaction on
the basis of the material encloseg by the candidates
alongwith their epplication £farm on the date on which
the application Hrms were submitted,

(ii) Further the respondents No, 1 to 3 may
kKindly be airected to issue the order of appointment
in favour of the wpplicant as the applicant is the
only meritorious candidate amongst all applied for the
post of Branch Post Master, Hangrol.
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(1ii) while maldng the appointment, the respon-
dents be further directed to give due weightage to
the long experience of the petitioner on the post of
ZXtra Department Branch Post lMaster since 1999 till
datee

(iv) The eppointment of the applicant may kiridly
be trected Wee,f. 15.09.2003 a@long with all conse-
quential benefits like arreurs of salary etc .*

2e The official respondents have issued notification to
fill up the post of Extra Departmental Branch Postmaster, at
Post HMangrol. According to the notification dated

20 12,2000, the lést date in respect of the receipt of the
application Was 2040142001 vide Annexure aed . according to
the said notificetion nine applications were rec eived
including the &pplicant <nd the respondent Noe. 4, Under the
said notification certain documents sre to be erclosed
including the documents relating to the independent source
of income and also the landed properties, The case of the

dpplicant is that the respondent No. 4 @nd the epplicant
had submitted the application well in time enc losing the
necessary documents, but the respondent No. 4 Gid not

produced the certificete regurding independent source of
income and the immovable property. after scrutiny of tre

documents the respondents hag issued @ letter to all the
candidates to sSuomit their certificate Tegaerding landed
property. accordingly the candidates who hag Subnitted
thelr applications, have submitteg fresh certificates

a8 per the letter issued by the I'espondent:s,

3. The cese of the app_icant is that the official
TesSpondaents are not suppossed to rec eive the additional

documents subsecuent to the last date of the wpplication,

Admlttedly the respondent Ho. 4 has Submitted his Certificim

A -
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sphtyfarnd 4 20200/,

te regurding the immovible propertyy Hence the candidsture
of the respondent No. 4 shall be rejaected, In the meanwhnile

the epplicant is cualified under the seid notification and

3

€

he hés to be selated.

ot

4o Per contra the responcents have filed & detailed

reply and dalso the application of the appliceant alonawith

the documents and also applicetion of the respondent No, 4

alongwith the documents . Lhey héve alSo produced the merit
list annexure -1 cloncgwith the particulars of each and
every canaicddte, alccording to ameiure k-1 the column 13
Shows about the inaividual property of each &nd every

cendidate. The applications were received well in time. Thes
i85 no condition in the notification, that, the document will
Iot be entertained subSequent to the last date of receipt of
the application.

Se The respondents submitted that since the applicant is
not cualified the respondent Nec. 4 who has swmnitted the

certificate regarding immovable property has beéen Selecw

=

ted. &Ccoraing to the merit)the LeSpondent No. ¢ is the

ﬂ»/

meritorious candidate who scered 59% and the applicant
scored 45%. Hence the agplicant is no- qualified. Even

the respondent No. 4 i85 not qualified the anothor person

who 1S at serial No, 7 cne Shri iamlesh lamar Sharma wi

B

has scored 55% is above the gpplicant. Since the saic next

merit cendidate Shri ramlesh Iumar Sharme is nct ¢ party in

| e

this proceeding, we are not taking his candidature.

6. The dispute in this case is that &Ecepting the
documents subSecuent to 2Cth Januery, 2001 in pursucrce to
the notification at anncure aw-3 is not proper . Hence we

found that thare is MO mista e in the selaction process ,
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7 accorcingly, the respondents are directed to

scrutiny each <nd every candidaturemder';:he suld notificati-
—p—

on and those whe had submitted the documents and thoSe who

have complied the conditions of the notirfication as on

20 +01e2001, shall be considered and marit 1list has Lo pe

Prepared. accerding to the merit the respendents shall

@ppoint the merit candidete far the post of EDBPM, Post

O

ffice Mengrol, Till the sc¢id selection process is comple~
presently
ted the person who is/worling on the suid post i.e.
respondent Ko. 4 will continue to work on the post. The
~f-strict in accordance with the notification i
Iespondents shall complete the selecticon process/within «

-y

pericd of two months from the date of receipt of Cepy of

this crder.

S e In view of the above obscrvation the saif
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application is disposed of. Ko costs,
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(G . blflent hepp &) (M oPe t}i’ﬁ)
Juddicizl Member Vice Chairmen
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